
: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKIJLAM BENCH 

0: A. No. 	160 of 	199 3.. 

DATE OF DECISION 28,01.37i. 

3._ppu1eitan 	 Applicant (s) 

M/sP.Santhoshktrniar & 	Advocate for the Applicant (s) 
P.•Santhosh Kurnar(T) 

Versus 

Unionofidiarep. R spondent(s) 
General Manager, Southern Railusy an others 

Mr._$_Thrahim_an, - 	lAdvocate for the Respondent (s) 
thrcugh Mr. Shefik MA. 

CORAM: 

The Hon'ble Mr. SEP. MtJKERJI, Vice thaizman 

and 

The Honble Mr. A,V, HARXDSAN, Judicial Member 

Whether, Reporters of local papers may be allowed to see the Judgement 
To be referred to the Reporter or not? iv 
Whether their Lordships wish to see the fair copy of the Judgement7 TV 

To be circulated to all Benches of the Tribunal ? fr3 

JUDGEMENT 

(}bnble shzi S.P.Mukerji. Vice Chairman) 

We shave heard the 'learned counsel for both the 

parties on this application dated 21st Jarzuaxy, 1993 

filed under 8tion .19 of the Administrative Tribunals 

t 

Act in 

Fitter 

should 

taking 

and to 

which theapplicant who is working as lubricator 
SJo- 

in the Paighat Divisiofl,has prayed that he 

be poted to the hier grade of Black'ith 

into account his sezvi cc as lubricator Fitter 

consider his representation at Annexure-X for 

• 	 . 	
0 	such promotion. The' represefltat,Ofl. at Annexure-djL is 

dated 11.11.92. The learned counel for the applicant 

tates -  that the benefit of.higher grade of. Blackfl1th 

has been made avaflble to the Lubricator Eitters of 



4 

L 

-2.. 

TrivandL,m Divi8iOfl. 	- 

Wien the case was taken up for ad ision , 

today, the learned counsel for both the parties 

agreed that the application can be disposed of with 

appropriate direction regarding disposal of the 

applicant' S representation at Annexure-X. 

In the circumstances, weaiit this applicat-

ion and dispose of the same 4th the ditection to the 

Second Re spondent to dispose of the representation 

of the applicant at Aruure-X addressed to the 

Senior Divisional gineer, Palat, in accordance 

with law, keeping in view,the benefits as prayed 
c-. 

for in the representation,, ade available to the m  

counterparts of the app1icnt in the Trivandrum 

Division. The representation should be disposed of 

within e period of two months fran the date of 

communication of a copy of this jguflt, as if 

the said representation is addressed to the Second 

RpOfldCflt hxn self instead of Respondent No.3. Res-

pondent No.3 to wh6rd the representatOfl has been 

addressed is directed to forward the same to Res-

pondent No.2 inmnediately. In case the said represent-

ation is not readily available, we direct the Res-

pondent No.2 to dispose of the copy of the representat-

ion available at Annexure-I to this C.A.•, on the 

above lines. There 	no order as to costø. 

(A. V. HARWASA10 	 (S. P.MUKERJI) 
JUDICIAL N4BER 	 VICE CHAIRMAN 

28th January, 1993. 

ks281. 


